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- 'HE TELEGRAPH WIRES (UNLAWFUL POSSESS}()L
' AMENDMENT ACT, 1975 '

No. 44 or 1975 -

: ['Ith August, 1975:F.

An Act further to amend t}le Telegraph \thes (Unlawful Possessmn)
: Act, 1950

. BE it enacted by Parhamen in the Twenty-s1xth Year of the Repubhc
of India as follows:—

Thls Act ‘may be called the Telegraph Wires (Unlawful Possession)
Amendment Act, 1975 \

\

2. Tn section-2 of the Telegraph Wires (Unlawful Possession) Act,
1950 (herelnafter referred to as {he principal Act), for clause (b), the
followmg clause shall be substituted; namely:—

‘(b) “telegraph wire” meahns

any copper wire the diameter of
* which, in millimetres, is— '

3

(4) not less than 2-43 and not more than 2:53; 'of
(i) not less than 2:77 and not more than 2:87; or

(i) not less than 3-42 ahd hot more than 3:52.",
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/8. In section 5 of the:principal Agty~ i

(#) for- clauSQ (@), tthe follawi
namely: — _

ng “cladse. §hali"‘be" substltuted,

“(a) for the first offen de, with imprisonment for a term
which may extend to five years, or with fine, or With both, and,
in the absence of special and adequate reasons to be recorded
in the judgment of the Coutt, the term of such imprisonment
shall not be less than one yea}~ and such ﬁne shall not be less

t

than one thousand rupees;’ )

i ' ‘
(zz) in clause (b), for the words “to be mentioned in the
judgment of the court, such 1mprnsonment” the words “to be recorded

in the judgment of the Court, the term of such imprisonment” shall
be substituted. i

4. After sect1on 6 of the principal Act the following sectiong shall
be inserted, namely: —

“6A. (1) A police officer not below the rank of a sub-mSpector
may seize, or search any place and selze,

(i) any telegraph wn*e

(i1) any conveyance or ammal used for the transport of such
telegraph wire, - 3

if a reasonable suspicion exists thai? any provision of this Act has
been, or is being, or is about to be,: contravened 1n respect of such
- telegraph wire,

E——

(2) The provisions of the Code ! of "Criminal Procedure, 1973,
relating to searches and seizures shall, so far as may be, apply to
searches and seizures made under th% section.

i

6B. Where any person has been éonwcted for the contravention
of any of the provisions of this Act, th telegraph wires in relation to
which the contravention has been made, and any conveyance or
animal used for the transport of such telegraph wires, shall be liable
to confiscation by the Court unless the owner of the conveyance or
animal proves that it was so used without the knowledge or conniv-
ance of the owner himself, his agent, 1f any, and the person in charge
of the conveyance or animal and that ebch of them had taken all rea-
sonable precautions against such use: )

Provided that where any such conjreyance or animal is used for
the transport of goods or passengers for hire, the owner of the con-
veyance or animal shall -be given an pption to pay in lieu of the
confiscation of the conveyance or aninjal, a fine, not exceeding the
market price of the conveyance or animal on the date of seizure

m
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thereof or the value of the telegraph wires in relation to which the -

contravention has been made, whichever is less:

Provided further that any telegraph wires, so seized and confis-
cated shall be handed over by the Coust to such authority as may be
specified by the Central Government.”. :
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aforesaid” shall be substituted.

5. In section 7 of the principal Act; for sub-section (1), the following

- sub-section shall be substituted, namely:—, ,

“(1) No Court shall

ke cognizance of any offence punishable
under this Act except on % report in writing of the facts consti-

tuting such offence made a person who is a pubhc servant within
the meamng of section 21 of the Indian Penal Code.”

6. In sub-section (3) of section 8 of the principal Act, for the words
“or in two successive sessions, \and if, before the expiry of the session
in which it is so laid or the sedsion immediately following”, the words
“or in two or more successive skssions, and if, before the expiry of the
session immediately following the session or the successive sessions
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